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grants and funiilih a certificate to 
the Government lif India to this 
effect. Therefore, it is not proposed 
to place the audit report fin the 
Table of °the House. 

(c) Yes. 

(d) The State Government did not 
give any grants to the Orgariisation 
in 1960-61 as tire audit report was not 
received before the close of that 
year. Subsequently, and after the 
-audit-report was received, a grant at 
'as. 41,000 was made during 1961.~8S. 

Re-rolliD&" MW :in i)riaa 

474. Sbri .chiatallllJlli 'Panip'ahi: 
Will the Minister of Steel, Mines IIDd 
Fuel be pleased to state: 

(.a) whether a licence has been 
granted for setting up a re-rolling mill 
in Orissa with a production capacit,-
d IS,OOO tons per annum; 

(b) if 90, who i8 tile IcenIee; 

'(c) the location of this re-rolling 
mill in the State; and 

(d) who are the share-holders of 
this company? 

°The MiDlster of Steel, MInes IIDd 
Fuel (Sudar Swaran Singh): (a). 
No, Sir. Prior to the Industries (De-
velopment and Reculation) Act, per-
mission was given under the Iron 
& Steel Control Order to the National 
Textiles and Rolling Mills Ltd. (since 
re-named National Foundry and Rol-
ling Mills Ltd.) to set up are-rolling 
mill at Cuttack in Orissa. This is a 
Public Limited Company. The present 
production capacity is approximately 
il,000 tons per year. 

i6.eeping in mind the need for re-
~al dispersal of the &teel re-rolllng 
industry, Orissa State is one such 
area where the need for additional 
re-rolling capacity of about 15,000 
tons per annum has been recognised. 
No license 'has as yet been granted. 

,b) to (d). Do nut arise. 
206.1 JAi) oLSD---3. 

Fourth Steel Plant 

475. Shri Monro: Will the Minis-
ter of S'teel, MInes aDd Fuel to pleas-
ed to state: 

(a) whether it is a fact that °1>(,-

presentatives of the American steel 
industry held detailed cJiscussions re-
cently with the officials of the Minis-
try in connection with the E'stablish-
ment of the fourth steel plant at 
Bokaro; aud 

(b) if so, the nature of the discus-
sions held and the progress made in 
the matter? 

The Minister of Steel, MInes aDd 
Fuel (Santu Swaran SIDch): (a). 
No, Sir. 

(b) Does not arise. 

Ferrous Scrap 

f Shrl RachaDath SlDgh: 
47 •. J S~ Subodh 1Iansda: '1 Shn S. C. Samaata: 

I. Dr. Pashupatl Maadal: 

Will the Minister of Defence be 
pleased to state: 

(,a) the total quantity of ferrous 
scrap melted by the defence works for 
re-manufacture during the years 1959, 
1960 and 1961; 

(b) the total quantity of fetTOus 
scrap from defence establiahment 
works soid. to consumers at the dir-
ection of the Iron and Steel Conctrol-
ler in the last three years; and 

(c) the total quantity of the ferrous 
scrap from disposed of by the various 
defence establishments works by 
public tender during the years 1959, 
1960 and 1961 and the revenue earn-
ed? 

The Deputy MinIster of Defenee 
CShri Ragharamaiah): (a) It would 
not be in the public interest to dis-
close this Information on the floor of 
:the I:lololSe. 
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(b) 1959 1,600 Tons approx_ 
1960 1,800",. 
1961 2,500 " 

eC) 1959 Quantity disposed 
of 
~Revenu~ earned 
1960 
1961 

75 Tons. 
Rs. 23,350/-
Nil 
Nil 

"ExPert of Skull Scrap 

r Shri Raghunath SiDch: 
I Shri S. C. Samanta: 

477. ~ Shri Subodh 1IaDsda: 
J Dr. Pashupati Mandai: 
L Shri P. R. Patel: 

Will the Minister of Steel, MInes 
aDd Fuel be pleased to state: 

(a) the total quantity of skull 
scrap exported in 1961 and its pro-
portion to the total ferrous scrap ex- . 
ported from the country in same year; 

(b) the probable quantity of skOH 
scrap to be exported during the cur-
rent year; and 

(c) whether it is a fIlct that the 
Iron and Steel Controller instead of 
exercising its power to conslusively 
skull scrap at the source of generation 
is following the methOd of forcing 
the exporters of skull scrap to offer 
it back to the generators of skull 
scrap in order to discourage export? 

The Mblister of Steel, MInes ami 
Fuel (Sardar Swaran SiDch): 

(a) Ci) Steel Skull 
(ii) C. I. Skull SCIap 

(iii) Other varieties of 
ferrous scrap. 

Civ) Proportion of skull 
.scrap to other vane-
.tics of ferrous scrap 

1,01,515 Mrr 
21,106 MIT 

1,22.622 MIT 

I : :z. appTox 

(b) No IJefinite estimate can ·be 
given since the eJq)Ort depends on 
availability which varies from time to 
time. 

(c) Skull scrap is. required by the 
Steel Plants in· public sector. Any 
arisings of skull scrap in the private-
sector steel plants, not required by 
these plants themselves, have, there-· 
fore, to be offered to the public sec-
tor plants. Ony if such scrap is not 
required by the- public sector plants. 
can it be exported: 

Central LOaDS to State Governments; 

.8: Shri Prakash VIr Shastri: Will 
the Minister of Finance be pleased 
to state: 

• (a> the amount of loans granted to· 
each state during the Second Plan 
periOd by the Government of India;. 

(lr) whet'her the Central GOvern-
ment have' laid down certailli condi-
tions on mes!!' loans: 

fc) if' SO; the details thereof; 

Cd') whether it is a fact that some' 
States are' facing difticulties in repay-
ing the loans and' are not abiding by 
those conditions to which they hac! 
agreed previously; and 

(el' me amount received as interest 
to flrose loans every years by the-
Gavernment State-wise'! 

"The MIDIster of F'IDamle (Shri 
Jronrjl 1IIesai): (a) and: (el'. A state-
ment is: laid on the Table. [See A~ 
pendir II, annexure No. 391. 

(b)' and' (c)'. All loans are subject 
to the terms and conditions on which 
they are sanctioned. These terms 
generaHy refer to the rate of inte-
rest and the periOd and manner of 
repayment of principal, incfuding in-
terest. 

(d) W1th the- exception of few 
cases where remedial action was 
taken in consultation with the State-
GOvernment, no major defaults in 
the repayment of principal and inte-
rest on loans to State Gr,vernments 
have been noticed: 




